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CANTRaL amM INI:;TRC\TI \IC TRIBUN E\L PRINCIP Al SENCH,
NEbJ D“‘LHI..
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New Delhi: this the A7 day of July,1957.
E HON 'BLE MRS, R. ADIGE MEMBTR( A) .
FONTBL T . DR; A.VEDAVALLI,MEMBER (3).
shri ashok Sehgal,
. \ Handicrafts U romotion OffFficer
Office of the Dzvelopment Commissioner,
(Han dicrafts)
Govte of Indiay
Ministoy of Textiles, '
i e ']@bt Blo._.« No o7, '
' "ikuﬁu Dslkll “110066 e0o e PBVlC(J ijll{?"r‘ Ce
(B8y adwcate: shri B8,S.Mainee)e
Versus
Union of India through
1. The Sacretary, _
Ministry of Textiles,
. Bovte of India,
dyeg Bhauan,
Neu Delhi,
24 The ‘Deuelo;:ment Commissioner for Handicrafis,
Govte of India,
» , west Black No.VII, 2 K,Puram,

New Delhi e« R@zvigw Respon den ts
(By adwecate: shri K,.R,Sechdesva )
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24 4s regr—xfds the flrst grmmd,kl"!ano dated
21411.77 (monexure-13) nouhere states that the
offer o*“ zppoln iﬁen’c made o a;ﬁpli.caﬁt n the
post of Junior Field OFFicer(3FD) was an offer
of regul ar sppointmente If it wss an offer of
regul ar szopointment, the Mgnp would noé have
stated that it was temingble st ény time without
notice =nd without assigning. any reason.’ foplicent

in his rejoinder to the 08.has not denied that he
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applisd for the post in response to respondents’
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ler dated 276777 uhich made it clezr that

the gost

[t}

of JF0 were %o be filled w on zdhoc | b sl

T

petding regular sppoin tnent thmmugh UpSC, It

is in this hackoround and in the context of

per

ri‘

Resnondents® office order dated 71,78 that the
Tribunal in the opening lines of the impugned

cEnt was

M

judgnent dated 8.6.55 stated that appl
appointad =25 3 JF0 on adhoc bzsis wecefs 1512677

Henmge it ceznnot be said that this matter was not

('3

red in the impunged judgment. The judgment

f CAT Jedhpur Bench dated 263.87 in T.n.No.424/85

jw]
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| ,K.Bhaskaran Vs. U0I was not releavent in the

present case, becsuse in Bhaskaren's cepese (supra)
the advertisement against which he szpplied never

ssid that the post was to be filled w on adhoc
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bzsis, whil :g¢ in the present case th

s

dnted 2167 +77 s0ainst which spplicant gpplied
speckficelly stated.that the post wss to be Filled
un on adhoc besis pending requl ar appointment

through UpsCs Hencaz this ground Feallse

Te Coming to the seondo mund, it 1s true
that respondents had addressed a communication

dated 120385 to UPSC recommending regul arication

3

adhoc sppointment on sympathetic

consideration, but if the UpsC did not sgree with

thess pormommendstions as they ware not in consonanoc
with relevant rules, it does not sdvsnce Ehs
applicant's claim for revisy of the impugned
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4 oming to the next gmund, we note that the

‘Tribunal has discussed the spplicability of the

Hon'ble Suprema Courtls judgment dated 1349.94

in Cs No.3009/89 5,1, sehgal Vs, U0I to the Fzcts
of the present case and has wncluded that it is

distinguishable on facts. It was open to

1

spplicant o challenge thet finding in the backgroun
of respondents? swements in para 4023 of their
reply to the 04, but such a challengg cennct

be mounted through an Rr\’.uh@se scope znd =mbit

is severelY limited snd circumscribed by the
pmﬂ'isions'oé’ section 22(3)(f) AT act read with

ODprder & Rule 1 CPC.

5. In the result the RA is rejectede
A A NeaNT~— / -
Ve dorat (\felig.
NR, N, VEDAVALLI ) ( 5.2.80I08 ).
MEMB ER(3) MeMBER{ A) o
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